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  O R D E R 

PER: SANDEEP GOSAIN, JM  
 

This is an appeal filed by the assessee against the order of the ld. CIT(A), 

National Faceless Appeal Centre (NFAC)  dated 14-09-2021 for the assessment 

year 2012-13 wherein the assessee has raised the solitary  issue as under:-  

‘’1. The ld. CIT(A) erred on facts and in law in not 
adjudicating issue relating to wrong adoption of returned 
income for the purpose of assessment by the Assessing 
Officer. Appellant had returned income at Rs.29,15,220/- 


